
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL a ETLDERABAD BENCH 

AT £tDERABAD 

O.A.No.578/94 	 Date of Order: 30.1.95 

BETWEEN: 	 - 

M.Subba Reddy 	 .. Applicant. 

A N D 

The Chief General Manager, 
Te lecommun icat ion (Telecom), 
Hyderabad. 

General Manager, Telecommunication, 
Guntur, 

Telecom District Engineer, Ongole, 

4, The Assistant Engineer, Telecom1  
M/'S.,, MICE, Nellore, 	 ,. Respondents, 

Cottnsel for the Applicant 
	 Mr.P.,Krjshna Reddy 

Counsel for the Respondents 

CORAM: 

HON'BLIC SHRI A,V,HARIDASAN a MEFBER (JUDL.) 

HON'BLE Sj-IRI A.E3.GQRTL-iI a MEMBER (ADn,) 
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O.A.No.578/94 	 Date of Order: 30.1.95 

X As per k-bn'ble Shri A.V.Haridasan, Merjer (Judi.) X 

The applicant, is aggrieved by the abrupt 

termination o, his services by order dated 28.3.94 without 

conducting an enquiry and - without even issuing hima notice. 

The applicant who commences casual service in the year 1986 

was conferred temporary status, 	lO.12.84n accordance 

with the scheme the applicant was eligible for absorption. 

The termination àf his services without giving any notice or 

any opportunity was illegal, apbitrary and unsustaihnable 4  

Therefore, the applicant prayed that theimpugned order dated 

28.3.94.of the Telecom District Engineer may beset aside and 

the respondents be directed to reinstate the applicant in 

service with all consequential benefits including continuity 

of service, backwages and other benefits. 

The respondents in their reply statement have 

contended that the applicant was only a casual mazdoor with 

temporary status and his services were terminated for the 
s-fl 

production of a bogus certificate Ra.i,JWay Electrification 

P&T Madras. It is contended by the respondents that the 

services of the applicant Could under these circumstanceS 

be terminated without issuing a notice and without conducting 

an enquiry as he was only a casual mazdoor. 

Head learned counsel for both the parties. The 

fact that the applicant was a casual mazdoor with temporary 

status and that his services iere terminated without holding 

an enquiry and without even giving him an opportunity to be 

heardit>in dispute. In accordance with the scheme 

for grant of temporary status and regularisation to the 

casual mazdoor of Telecom Department the services of a 
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Copy to:- 

The Chic? Gerpergi Manager, Ialecommunication(T,lecom), Hyd. 

General Manager, Telocominunications, Guntur. 

Tt1con, District Enginnr.on 

The Assistant Engineer, Telecom, i"l/W., [lICE, Nellore. 

S. One copy to Sri. P.Krjshna Reddy, advocate, CAT, Hyd. 

One copy to Sri. N.y. t 	 CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 
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casual mazdoor who ws oatd temporary status can be 

terminated on misconduct only after holding a enquiry and 

upwarding a reasonable opportunity to defence himself. 

Obviously and admittedly this has not been done in the 

case of the applicant. We are of theconsidered view that 

the impugned order dated 28.3.94 has to be Set aside as 

illegal. Since the applicant was only a casual mazdoor we 

are of the view that he si4
not  be entitled to .any backwages. 

4.. 	 in the result, the GA is allowed in part. The 

impugned order dated 28.3.94 terminating the services of 

the applicant is set aside.. and the respondents Lajl re-engage 

the applicant for casual service within a perios of 15 days 

from the date of communication of this order. itwever it 

is made clear that this order will not preclude the respondents 
I 

taking action against the applicant aaA if nyin 

accordanCe with law. There shall no order as to costs. 

4. —36-;RT 
Member (Mmn.,) 

(A.v.H?.RIDASAN) 
Member (Judl.,) 

_Dated; 30st January, 1995 
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TYPED BY 	 CCP4REDBY 

CHECKED BY 	 APP\p\/EO BY 

IN THE CENTRAL AQMINISTRRTI\JE TRIYN•L 
,HYDER;BP.D BENCH 	 - 

THE HDN'BLE MR.A.\J.H,;RID.;SAN 

A ND 

THE HDN'BLE MR.A.B.GORTHI 

- 	D&TED  

- 	
..CROiRkJUDGE11ENT.t_—' 

flTPJtTP'. 

O.A.NE. 	•v' 	
/ 
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Admitted and Interim directions 
issued 

>.-tiowed 	ffl /2a4t 

Oisjosed or with Directions 

Dismissed 

.• 	 Dismissed as withdrawn 

Dismissed for De?ault. 

Rejected/Ordered 

__N<qrder as to costs-. 
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